
SARI JYOTIRMOY BOSU : The basic 
i&sue is this, The Speaker's ruling was 
based on what I had raised under iulc340 . 
adjournment of debate on motion. It says :

“Al any time aftei a motion has been 
made, a member may move that the 
debate on the motion be adjourned."

AN HON. MEMBER : It was not
accepted.

SftRI JYOTIRMOY BOSU : Keep
quiet. The hon. Speaker was kind enough 
to say that the whole thing be closed for the 
time being. Since the Speaker is not in the 
Chair now, I am afraid you would not be 
right in cutting into private members’ busi
ness ; that will set a bad precedent for the 
wimle House for limes to come.

SHRI S. M. BANERJEE: My point
01 ordei is this. The motion under rule 340 
whs moved by Shri Jyotirmoy Bosu. Kindly 
icad rule 340. It says :

“ At anv time after a motion has been 
made, a member may move that the 
debate on the motion be adjourned.”
liven the permission is not needed from 

the Speaker. Even the pci mission of the 
Speaker is not nccessary. The Speaker can 
overrule it. It is open to the Speaker to 
over-iule it on the ground that it is frivolous 
or superfluous. He could have overruled it 
on those grounds. But the Speaker, in his 
wisdom, did not overrule it. He agreed 
almost and said that this could be taken up 
later on,—if my memory is not falling, -in  
the next session. (Interruption) In the mean
time, when he saw the head of Shri Raj 
Bahadur nodding, he said that if it could be 
unanimously brought, it could be discussed 
today. Shri Raj Bahadur .said that he will 
bring it within JO minutes. He said, “within
10 minutes.” Then the Speaker perhaps 
said, “ at any time of the day.” As you have 
correctly put it, the rule was quoted by Shri 
Vajpayee. This is the time which should 
be utilised for private Member-* business. 
Really, today is the day for discussing private 
Mcmberi’ Bills, but because the Bills were 
not given notice of and were not ready, 
resolutions have been allowed, and one 
resolution is now pending before the House. 
This particular motion of Mr. Malhotra is 
aUo a private members’ motion because all 
the members who have tabled it ate private
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members. It has not been moved by the 
Leader of the House or by any Minister.

1 would urge on the Minister of Parlia
mentary Affairs to have patience. Let this 
go to the next session. Heavens will not 
fall. By that time, the conduct of the 
member also may improve.

MR. DEPUTY-SPEAKER : I do not 
have the record just now of what the Speaker 
said. But I am told that he had said that 
it may be taken up cither today or in the 
next session. Now my ruling is, it cannot 
be taken up now in the midst of private 
members’ business. At the end of the busi
ness today, we may resume this discussion.

SHRI SHYAMNANDAN MISHRA : 
Any ruling of the Chair cannot be to the 
prejudice of some of the existing rules which 
have already been adopted.

MR. DBPUTY-SPEAKER : You can
write to me, but don’t question my ruling 
now. At the end of the private members’ 
business, if the House wants, we can resume 
this. We shall finish the list of business and 
at the end take it up.

SHRI SHYAMNANDAN MISHRA : 
Unless the rule is waived, that cannot be 
done.

SHRI RAJ BAHADUR : When Mr.
Vajpayee moved his amendment, we did not 
raise any obiection because we thought this 
is an important matter and we should get as 
much unanimity or consensus as possible in 
(his matter. Only for the sake of consensus, 
we did not object to his amendment. Even 
now we could consider this appeal, but the 
point is that we have spent so much time on 
this matter and we have been guided by the 
opinions expressed by many hon. members 
and by the Speaker himself. They have 
taken the view that the matter should be 
comprehensively examined. Having done 
that, we want it to be discussed and.finished 
today.

18.34 hrs.
RESOLUTION RE : WITHDRAWAL OF 

CENTRAL FORCES FROM WEST 
BENGAL—Contd.

M R. DEPUTY-SPEAKER : The House
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[Mr. Dc^iity-Speaker] 
will now take up further discussion of Mr. 
Jyotirmoy Basu's resolution on withdrawal 
of central forces from West Bengal. Only 2 
hours were allotted but we have already 
taken 2 hours and 24 minutes. The minister 
may reply now.

THE MINISTER OF STATE IN THfc 
MINISTRY OF HOME AFFAIRS AND 
MINISTER OF STATE, DEPARTMENT 
OF ELECTRONICS, DEPARTMENT OF 
ATOMIC ENERGY AND DEPARTMENT 
OF SCIENCE AND TECHNOLOGY (SHRI 
K. C. PANT) : As far as I remember,
somebody was on his legs on the last occasion 
and had not completed his speech.

MR. DEPUTY-SPEAKER : You can
reply now.

SHRI K. C. PANT : Sir, I listened to
the debate with great attention on the last 
day, when several hon. Members participated 
in it and made useful contributions. But 
in its essence it was a repetition of previous 
debates which hai taken place on the ques
tion of the law and order situation in West 
Bengal and the functi oning of the CRP and 
other Central forces m West Bengal.

Two new things have happened since 
this debate toak place, Firstly, elections 
have taken place in West Bengal and the 
verdict of the people is before us. It is a 
matter of some satisfaction that while the 
party of my hon. friend, Shri Jyotirmoy 
Basu, went before the people of West Bengal 
with the kind of argument which he used in 
this House the other day, the people of West 
Bengal have given their verdict in the matter. 
Also, my hon, frien#, Shri Gopalan went to 
the people in Kerala with arguments similar 
to those which we are accustomed to hear 
in this House. The people of Kerala also 
have given their verdict.

SHRI A. K. GOPALAN (Palghat) : 
Does the verdict mean only seats here ?

SHRI K, C. PANT : The verdict shows 
that the people are not misled by specious 
arguments the verdict shows that the people 
stand lor .peace, stability, growth and peace
ful transformation ; the verdict shows that 
the people are still prepared to stand by 
those forces the country which do not 
want violence and disorder.

SHRI A. K. GOPALAN : If the verdict 
is according to the votes polled, in Kerala 
we have got more votes than the Congfess. 
Then, what is the verdict ?

SHRI K. C. PANT : What happened in 
Kerala is too well-known to all the sections 
of the House, and that verdict is a renewal 
of faith of the people in the processes of 
parliamentary democracy and, if 1 may say 
so, it is a complete rejection of the,.cult of 
violence. This, in essence, is the meaning of 
the result in so far as it relates to Kerala 
and West Bengal. I am rather sorry that 
my hon. friend, Shri Jyotirmoy Basu and 
others have overlooked this basic fact which 
has intervened between the previous debate 
and the debate on this. occasion.

The second important event that has 
taken place after the beginning of this debate 
is the formation of a new government in 
West Bengal and the revocation of President’s 
Proclamation. This morning when 1 informed 
the House of the revocation of the Procla
mation av a prelude to the ushering in of 
the popular government in West Bengal, my 
hon. friend, Shri Jyotirmoy Basu seemed to 
be objecting to it. I did not quite understand 
what he was objecting to. A popular 
government is being ushered in that State.

AN HON. MEMBER : A government 
of betrayal.

SHRI K. C. PANT : Whatever infor
mation 1 gave was to usher in a popular 
government and Shri Jyotirmoy Basu was 
objecting to it in the name of preserving 
deruocrarcy. J do not see how he can 
preserve democracy in that way ? Did he 
mean to say that President’s Rule should 
continue in West Bengal ? Was that his 
intention ? Or, was there any other reason ? 
1 did not quite follow him. It is open to 
my hon. friends opposite, though 1 do not 
have to spell out the ABC of democratic 
procedure to them, in case they have a 
majority it is open to them to challenge the 
majority in the assembly and .form their 
government, if they can. That is the 
meaning of democracy. What is the use of 
shouting here ? Your minority will not be 
converted into majority by shouting here.

This Resolution h  to untenable on the 
face-of it that when my hon. friend rose to



move it 1 was expecting him to bring to bear 
on the Resolution a certain ingenuity, a 
certain imagination and a certain kind ot 
argument which would give it some sem
blance of tenabillty but I was disappointed. 
AH that he said was a repetition of many 
arguments he had used earlier. The saymg 
is that this is the same old wine in & new 
bottle. In this ease, it is the same old wine 
in an old bottle,

SHRI* D. N. BHATTACHARYYA 
(Scrampoie) : You arc repeating the same
old things. (Interruptions).

SHRI K. C. PANT1 : There as a ncv\ 
Government there. The whole situation has 
changed.

Some hon. fitends who spoke from m> 
party and from Oliver parties, Mr. Samar 
Guha and others, have raised certain ques
tions. The questions arc valid questions and 
they have to be ansvseicd. Shouting docs 
not answer questions. 1 llunk, we ha\c to 
Jearn to hear each other. I did not interrupt 
Mr. Jyotirmoy Basu even once. Wc have to 
learn to heat each other and, certainly, he 
can repjy at the end of it if he finds anything 
that he does not agree to. (/Menupturn).

My hon. friend Mr. Samar Guha in his 
eloquent speech asked some questions. One 
question was : What was the compulsion 
that necessitated the deployment of CRP and 
other forces of the Union in West Bengal. 
Some other friends asked : Who was it that 
created the atmosphere of lawlessness and 
violence in W est Bengal in the first place ? 
Then, another question asked was : Who 
was it that left no stone unturned in legiti
mising the politics of violence in all spheres 
of life in West Bengal and, having done so, 
who was it that sought to render the 
administrative machinery a helpless and 
ineffective spectator of the blatant breaches 
of law and order in West Bengal ?

These were the questions that were 
raised. Any attempt to answer these ques
tions can lead you to only one answer and 
that will be stating the obvious.

Now, my hon. friend, Mr. Jyotirmoy 
Basu and other* complain that they are being 
made the target of Naxalite violence. We 
havfc heard of sowing the wind and reaping 
the whirlwind. In this case, these people 
have sown the whirlwind and they do not 
want to reap the wind. After all, who began
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all this violence in West Bengal ? How did 
it grow ? May I remind the House that it 
was the UF Government that benignly set 
at large a large number of people who had 
been arrested previously. Some of them 
had been convicted of serious charges like 
murder, datoity, etc. These Naxalites at 
that stage were released by the UF Govern
ment.

I know that the Naxalite movement grew 
out of the CPM. It is a fact that when the 
CPM had avowedly accepted the parlia
mentary path, then the more militant of 
their own broke away and formed the 
Naxalite movement. Thereafter, the move
ment proceeded in fits and starts. But jt 
was nipped in the bud. At that time, a lot 
of them were put in jail and were brought 
to trial. It was under the UF Government 
that these people were again tel at large. 
Their leaders were set at large and they were 
allowed to organise and they were allowed 
to consolidate themselves in different parts 
of the State.

May 1 remind Mr. Jyotirmoy Basu that 
it is this that is the main factor responsible 
for the increase in a number of incidents of 
Naxalite violence since April, ll>70. But for 
this benign generosity on the part of my 
CPM friends in the UF Government at that 
stage the Naxalites would not have been 
allowed to re-group and consolidate them
selves and this which they now realise as a 
threat to them would not have risen at all. 
So let them do a little bit of heart-searching 
here.

The House can today look back on the 
catire term of President’s rule, but, in order 
to make an assessment of it, it would be 
necessary to recall the conditions that 
prevailed before that. I have briefly referred 
to the conditions of lawlessness, etc. that 
prevailed and, Sir, during the first 2-3 months 
of President’s rule, my hon. friend, Shri 
Jyotirmoy Basu’s Party tried its level best 
to bring the administration in that State to 
a stand-still. In fact, many of the incidents 
mentioned by Shri Jyotirmoy Basu relate to 
that period, The situation was further 
accentuated by the steady increase in the 
incidence of violence and lawlessness on the 
part of the Naxalites and other anti-social 
elements. The Naxalite violence took a 
more gruesome turn since the month of 
August when several persons including Police* 
men were brutally murdered. Since December

CHAITRA 12, 1893 (SAKA)
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[Shri K. C. PantJ 
there was a planned stepping up. Sir, if is 
a tragedy that people can laugh at other 
people being murdered. It is a tragedy... 
( Interruptions) No matter who the human- 
being is, if some human-being is being 
murdered and there are hon. Members in 
this House who can laugh at it, well, let 
them search their own hearts. Is that 
civilised conduct (Interruptions')

Since December there was a planned 
stepping up in interparty clashes by those 
who obviously hope to lose through peaceful 
and violence-free elections, it  was in this 
background of the disquieting state of law 
and order that the services of the CRP and 
other armed forces were requisitioned by the 
State administration in West Bengal. After 
all, those who believe in law and order those 
who believe in peaceful methods, have noth
ing to fear from Central armed forces. 
Those who want to conduct their politics in 
a peaceful manner, who want to go to the 
people to get their consent in a peaceful 
manner, who do not want to terrorise and 
intimidate people-why should they be afraid 
of Central armed forces ? This opposition 
to the Central or other armed forces has to 
be understood against the background of all 
the events that I have placed before the 
House to-day. • (Interruptions) Why can’t you 
face the truth ?

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) ; Master of truth on the other 
side : Monopolists...(Interruptions).

SHRI K. C. PANT : I realise Yah>a
Khan has not conducted elections there. 
May I point out ? But I know that if some 
day you come into control of the armed 
forces, you may well act like that. That 
will be the end of elections in this country. 
We realise that. Therefore, please don’t 
say things like this when you are very 
vulnerable. I don’t mind your using an 
argument. Don’t use an argument which 
is so vulnerable.

Shri Jyotirmoy Basu lias argued—he has 
stated in his resolution -  that the CRP has 
been acting unlaw fuly and beyond its jurisdic
tion. On both these counts he is obviously 
very wrong. I need hardly take the time of 
the House in explaining the constitutional 
provisions in this matter. The House is well 
a'-va?e of them and there are rule* which

govern tfte deployment of Central Armed 
Forces in States in aid of the civil power 
and this position is so clear that*I don’t 
think 1 leed to repeat it. It is. of coursc, 
clear to those who want to understand it 
and those who know that this* induction of 
power will be an aid to peace. And those 
who are afraid that with the induction of 
these forces, they will not be able to intimi
date and terrorise in the political field, 1 don’t 
expect them to understand thes<* arguments 
or these provisions of law.

Then there was sotic criticism o f  the 
actual performance of the CRP. The CRP 
was discharging an exteremelv difficult 
responsibility under very tr\ing circumstances, 
by and large, as a force, they have handled 
their responsibility with firmness tempered 
with restraint.

1 don’t say that in all eases I can give 
a clean chit to every individual in the 
Force. I don’t rule out the possibility of 
of ccttain individuals having gone astray 
becausc in such a large force that is always 
possible. 1 am not here to hold a brief 
for the CRP but I am here to hold some
thing for the truth. And, it is the truth 
that sometime > is sought to be distorted in 
this House*. It is totally unfair and un- 
waranted to condemn the force as a whole.

Sometimes in this House there is an 
attempt to condemn all forces of law and 
order. This has got to bo understood, 
becausc, these Forces have got a certain 
important duty to dischaige and who has 
given them this duty ? They arc perform
ing a duty which has been given to them by 
Parliament, by the Central Government and 
by the duly constituted Governments, who 
iwve been etcetcd by the people. They 
have only one instrument to maintain and 
to preserve law and order. 'I hat instrument 
is the Police Force and the Cential Armed 
Forces. Now, these Forces arc only doing 
their duty in the States. How far is it 
right for any Member to pick up a few 
instances and build up a case which seeks 
to denigrate the force a whole 7

My friend Mr. Jyotirmoy Basu said 
about complaints and asked what are you 
doing about it. Now it is the State Govern
ment's duty. So long as the President’s 
rule is there, it has to be seen that law and 
order is maintained, that people move about
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freely and fearlessly, and are enabled to 
pursue their professions or avocations. No 
Government in the world can afford to 
ignore this basic function and this basic 
duty. Those who seek to denigrate the
Force as a whole, picking up certain stray 
incidents* are not doing any service. They 
should understand and realise this.

But, I want to assure my friend that 
every time an allegation was received, it was
enquired into Action is taken against the
persons found at fault. I must say this
for the information of the House. We have 
received from various agcncies 36 complaints 
against CRP during the period 22.3.1970 to 
22.3.14>71. Of these, 31 complaints were found 
to be either false or baseless or unjustified. 
As regards one complaint relating to mis
behaviour of some CRP personnel during 
Holi at village Bolpur, Birbhum district, it 
was fund that prim a facie one head cons
table was at fault and he was immediately 
placed under stispension. The remaining 
complaints arc pending inquiry. So, in all 
these cases, the.se allegations are enquired 
into, very thoroughly.

Shri Jvoiirmoy Basu made a number of 
wild allegations against the CRP. While I 
cannot quote all the instances as there 
will not be time, I could quofe a few 
instances to give the correct picture in 
relation to the point at issue. We said 
that in Malda district a 14 year girl was 
raped by CRP. This complaint had, in 
fact, featured in a memorandum received 
from a women’s organisation in West 
Bengal, The complaint was that on 3rd 
March some houses in Kaliachak village 
wer«i raided and on the same day the 14 
years’ old daughter of a resident of the 
village was violently molested. The com
plaint was enquired into by the State 
Government and during the enquiry both 
the girl and her grand-mother denied the 
allegations.

Another complaint was that in Kharba 
P.S. on 22nd April the armed police raided 
the House of a local peasant and molested 
his 14 years’ old daughter and physically 
assaulted his «ld mother. These allegations 
too during an inquiry have been denied by 
the persons concerned.

Shri Jyotirmoy Basu further slated that 
in Basanti, six girls who were under arrest 
were raped by the CRP men. I need only 
tty e  ftyr his ioformatioo and thp inform s

(ResL)
tion of the House that the CRP was not 
involved in any laid or search at Basanti 
police station. Even now, he is not accept
ing the facts. That is the tragedy. Facts 
seems to have no influence on him.

SHRI JYOTIRMOY BASU : We
know what he is, and, therefore, we never 
accept anything,

SHRI K. C. PANT : Facts are like
water on a duck’s back, so far as he is 
concerned.

Reference was also made to an incident 
in Jadavpur University on 28th February. 
It is a fact that on receipt of intelligence, 
r search was organised in some of the 
hostels in Jadavpur IJniveisity and during 
the search, the police party was attacked 
with bombs and pipe-guns. In the course 
of the search, huge amounts of arms includ
ing 60 bombs, 4 grenades and 3 pipe-guns 
and large quantities of explosive substances 
and acids were discovered. It was also 
found that Naxalites not belonging to the 
hostel had taken shelter there. I do not 
know whether Sh/i Jyotirmoy Basu likes to 
own up those Naxalites or not, I cannot 
say.

SHRI JYOTIRMOY BOSU : They 
were sent by the police. That is our infor
mation.

SHRI K. C. PANT: Shti Jyotirmoy
Bosu would perhaps ;all these actions of 
the police unlawful, but fortunately there 
arc not many who share his concept of law,

SHRI JYOTIRMOY BOSU : Let him
go to the people of West Bengal.

SHRI K. C. PANT : Those who ven
ture to make wild allegations must first very 
carefully make sure that their own conduct 
is beyond reproach.

SHRI JYOTIRMOY BOSU : He‘ is
talking like a Congressman, not like a 
Home Minister.

SHRI K. C. PANT : It is high time
that our friends in the CPM did some 
honest heart-searching themselves. It is 
high time that they repudiated openly the 
politics of violence and chaos. Do they do 
!©? I few  olfca asked them in thjf
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[Shri K. C. Paul]
House, 1 have astaed my hon. friend Shri 
Jyotirmoy Bosu this question. Does he repu
diate the politics of violence ? And does 
he choose to help rather than hinder the 
forces of law and order ? For, that is the 
crucial question. What is the use of the 
ptofefcsing innocence in this House at any 
moment ? All his leaders or he himself 
can stand up and say that they repudiate 
the politics of violence.

SHRI A. K. GOPALAN : Do Govern
ment repudiate the politics of murder ? 
Does hon. friend repudiate the politics of 
murder ?

SHRI K. C. PANT : Let not ray hon.
friend provoke me. He cannot provoke 
me. He cannot answer the question. He 
neveT can answer the question.

SHRI A. K. GOPALAN : What is the
use of the politics of murder ? Will he 
repudiate it ?

SHRI K. C. PANT : He cannot ans
wer my question, because he believes in 
violence.

SHRI A. K. GOPALAN : Let him
answer my question. He cannot answer 
my question, because he believes in murder 
of innocent people.

SHRI K. C. PANT : Any use of the 
police is the use of the only force which a 
civilised society can use in containing the 
the law and order situation, in controlling 
it and in giving protection to peaceful 
c it teens,

SHRI JYOTIRMOY BOSU : Our
party resolution on this is very clear.

SHRI K. C. PANT : What other force
is there ? But does that justify the kind 
of violence from which Bengal is today 
bleeding ? Bengal is today bleeding from 
a  thousand wounds. Does it justify that ? 
Why not a single word of condemnation 
about the murders that are committed ? So 
many Congressmen have been murdered, 
policemen have been murdered ; others also 
have been murdered, Why not they con-

tj)is ?

SHRI A. K. GOPALAN : What about 
Shri Hemant Kumar Ba*u's murder 7

SHRI SAMAR MUKHERJEE 
(Howrah) : When Shri Hemant Kumar
Basu was murdered, it was our party which 
first gave the call for a general strike hrt 
protest against that. Let him he honest 
and true to the fa.-ts, We protested against 
Shri Hemant Kumar Ba&u’s murder. It 
was our party which issued th j call for 
general strike. Let him be true to the 
facts.

SHRI K. C. PANT r I would be very 
happy if my hon. friend, if not Shri A. K. 
Gopalan, can stand up and say ‘I condemn 
violence in politics entirely', it is a simple 
statement; he can say 'I condemn vio
lence'.

SHRI SAMAR MUKHERJEE : When
the military kills a man, is it violence or 
non-violence ?

SHRI K. C. PANT : Let him condemn 
violence ..

SHRI SAMAR MUKHERJEE : When
the Army or ihe CRP kills a man, it is 
violence or non-violence ? They are still 
maintaining class-rule to suppress the work
ing classes and the exploited masses in the 
name of maintenance of law and order. 
You want to maintain the profits of the 
monopolists and feudal forces. You are 
defending their interest*. It is a reign of 
terror that is now continui.ig in West 
Bengal.

19.90 hr*.

SHRI K. C. PANT : My hon, friend
is getting very excited.

SHRI A. K. GOPALAN : 1 asked a 
straight question. Why does he not answer 
it 7 I said : we will condemn violence If he 
condemns the politics of murder.

SHRI K. C. PANT : I am not yield
ing.

SHRI A. K, GOPALAN : U t  ther? 
bf #» W (M
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SHRI SAMAR MUKHERJEE: Hemanta 
Basu’s party has been reduced from 10 to 3 
The people of Bengal have given the reply. 
Ajoy, Mukherjce who led this compaign 
against our party has had the strength of 
his party reduced .0 5. He was defeated 
by our Jyoti Basu by an overwhelming 
majority of 11,000 votes. You are shameless 
fellows. That is why you are talking in 
terim of killing people.

SHRI D. N. BHATTACHARYYA : 
He musd state facts and not mislead the 
House.

MR. DEPUTY.SPEAKER : Shri
Jyotirmoy Basu has the right of reply.

SHRI K. C. PANT : If Jyotirmoy Basu 
won in Calcutta, it is bccause we believe 
in the democratic process.

Therefore, the has won (Interruptions),
1 think my hon. friends do not trust Shri 
Jyotirmoy Basu to make a good job of 
replying to the debate. Otherwise, they 
would not rise up so many times to try to 
help him out of his difficulty.

SHRI JYOTIRMOY BOSU : Even
after doing such wonderful work, they haw 
not made you a Cabinet Minister.

SHRI K. C. PANT : Dr. Ranen Sen 
referred in this very House to instances 
where illicit arms and ammunition were 
recovered from CPI(M) offices. What is 
their answer to that ? He specifically 
referred to the CPI(M) offices in Cossipore, 
Noalpara and Katwa.

SOME HON. MEMBERS : No, no,

SHRI D, N. BHATTACHARYYA : 
These are all false. You are slandering our 
party.

SHRI K. C. PANT: He said it in 
this House.

SHRI D. N. BHATTACHARYYA : 
He is you* new agent.

SHRI K. C. PANT : Why did they
not contradict Dr. Ranen Sen when he 
spoke ? Even the other day from the 
CPi(M) office in Siliguri after a search, a 
pipegua, c**rtridges, bombs, two daggers

(Rest.)
(one of which was blood-stained) and some 
materials for manufacturing arras etc. were 
recovered. This House is also not unaware 
of the widespread cult of violence iqjected 
into politics by the CPI(M).

SHRI D. N. BHATTACHARYYA: 
See the contradiction by the police of the 
same news.

SHRI K. C. PANT: Many instances 
were cited in this House of the kind of 
violence the CPI(M) have indulged in. X 
do not want to quote all of them as it 
would take up the time of the House. 
West Bengal even witnessed the dastardly 
murder of three candidates in the recent 
elections.

SHRI D. N. BHATTACHARYYA: 
One by your man.

SOME HON. MEMBERS: All by 
your men.

SHRI D. N. BHATTACHARYYA:
Who murdered the Ukhra candidate ?

SHRI MANORANJAN HAZRA 
(Arambagh) : He was murdered by his 
men. There is a certified copy of the 
Magistrate's statement. I have got it.

SHRI K. C. PANT : Ordinarily when 
some one speaks and somebody else wants 
to interrupt, the courteous thing is to yield. 
When Mr. Gopalan gets up, I always sit 
down to allow him to interrupt and make 
his point, but the proceedings cannot be 
conducted if there are continuous interrup
tions. Let me remind my hon. friends 
that we on this side of the House are very 
careful to accord them the maximum cour
tesy. They should return that courtesy. 
That is all that I can say.

SHRI JYOTIRMOY BOSU : You have 
taken enough time.

SHRI K. C. PANT : You apeak the 
whole day. Why don’t you listen ? That is 
the trouble. You like to speak the whole 
time.

SHRT JYOTIRMOY BOSU: X am 
tired of hearing you, from top PfiW© Mini** 
mt down to youmlfr
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BHhl iC. C. M k r  : Now, coming to 
the question which party has suffered, our 
party ha* suffered heavily On account of the 
potttiei of miirdtt and assault. Between the 
11th and 27th Match, there have been 
several assaults on the supporters of the 
Corigres* and &ven hhVe lost their Hves, the 
most gttittseme incident being the murder of 
Dbyanshwar Roy, ex-MLA, who was mur
dered in JaJparguri on the 27th. The House 
is also aware of the shocking murder of 
Nepal Roy, a Congress MLA, on the 30th 
in Calcutta. Have we heard a word con
demnation from them about these mur
ders ?

Softie of my friends are again and again 
reminding me that they have increased their 
strength in the West Bengal Assembly. I 
know that they have increased their strength 
in the Asfcfertibly from 83 to 111, thanks to the 
army and the forces of law and order, but 
none of them has referred to the fact that 
on* intafcase has b&n fat* more spectacular, 
from 55 to 105.

SkR l D. N. BHATTACHARYYA : 
Because of the army.

SHRI SAMAR MUfCHERJEE : You
secured only 34 per cent of the votes.

SHRI K. C. PANT : About the voltes 
also, it is a  statistical sleight of hand to say 
that they have got more votes. You set up 
more candidates, more were defeated, if you 
take them into account you have got less 
votes than you got in the last elections.

1 think that the best test is what happen
ed in Calcutta because Calcutta was most 
directly exposed to CPM rule, directly saw 
the functioning of CPM. And how many 
seats did you lose in Calcutta ?

19.08 hn.

[Mr. Speaker m m

The people of Calcutta have shown that 
they a rt disenchanted with the politics of 
violehb* and the people of fceigal wHl follow 
suit very loon. What is needed today in 
West Bengal is not the withdrawal of the 
armed forces, That is something which can 
aittfey* be don* as maa&r boh. members said. 
If peaceful oohdidOtw ptevati* nobody wfcaf* 
to Jtccp toe Cent!*! A t * #  * * *

The fact of the matter is that peaceful 
canditions are not prevailing and have 
not been prevailing for some time in the 
past.

The State Government will also have to 
make their own assessment, but it should be 
the aim of all of us to see that the adminis
trative machinery is strengthened, that peace 
prevails in Calcutta and that Unlawful ele
ments or elements which support disruption 
of law and order, which want the fabric of 
law and order to be broken, to wfiichevei 
category of party they may belong, are isolated 
and the peace-loving people all get together 
That is something which is very necessary 
in Calcutta today because in Bengal there is 
great need for development, for production. 
There is need for a total harnessing of the 
energies of the people for productive pur
poses so that Bengal can develop and take 
care of the basic problems. It is not enough 
to tackle the law and order problem. It is 
necessary also to go to the roots of the 
problem. The socio-economic problems have 
to be solved and in order to solve them law 
and order is also necessary. Peace and 
calm are necessary. Without that the neces
sary production cannon be achieved. With
out increasing production, without increasing 
the wealth of West Bengal it is not possible 
to improve conditions there rapidly. It is 
in the creation of such conditions that the 
future of West Bengal lies. Many steps 
were taken during the President’s rule to 
speed up the process of development in 
West'Bengal. Whether it was the formation 
of the Calcutta Metropolitan Development 
Authority or the resources, we found money 
for the development of Calcutta. We intro
duced land reform legislation which, if I 
may say so with all respect, was more pro
gressive than the one introduced during the 
U.R regime. We have also tried to alleviate 
the unemployment problem by starting a 
rural works programme. All these details 
wete given in the House previously. 1 do 
not want to repeat them. We have tried to 
create conditions in which industry which 
was rather at a  loV ebb can be revived. We 
have speeded up the public sector projects. 
During the President's rule a lot of good 
work had been done. Xow »e have to see 
that peaceful condition* prevail so that this 
good work can be carried forward. This east 
best be done by the restoration of normal 
peaoeful in that State*
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In view of what I have said, 1 oppose 
the resolution. As the main resolution k  
opposed 1 also oppose the amendment of 
Dr. fcen mainly because it is not correct to 
say that the CRP and other Central forces 
have failed in the discharge of their duties. 
We cannot for a moment ignore the fact 
that it was mainly due to the hard and 
meritorious work done by these forces that 
the elections went off peacefully m West 
Bengal and the people of West Bengal re
affirmed their Faith in democracy rejecting 
the intimidatory forces of violence and 
extremism. We are happy at the results in 
West Bengal because what was at stake in 
West Bengal was not merely an election ; it 
was a way of life ; it was a system of values 
and belief in the basic human rights and 
d e c e n c i e s * .  A H  these things were at stake and 
it is a matter of gtcat satisfaction to us that 
a minority which was bent on imposing its 
will through foice and violence on the 
majority was prevented from doing so and 
(he people of West Bengal were enabled to 
express their political choice in freedom and 
fearlessness and the result is, today we have 
in West Bengal a Government that is pled
ged to carry on the good work forward. 
On this occasion on behalf of Members 
sitting on this side of the House, I wish 
them all luck.

SHRI SEZH1YAN (Kumbakonam): 
May I suggest that before we take up dis
cussion under rule 193, Shri Murasoli Mar an 
in whose name there is a second resolution 
may be allowed to move that resolution so 
that further discussion can be taken up the 
next day.

MR, SPEAKER : He has to speak by 
way of reply.

SHRI JYOTIRMOY BOSU : Mr, Pant 
has been a very good advocate trying to 
defend a case where the man needs to be 
conviced for the sake of good law and 
order.

He should kindly listen to what I am 
quoting from a paper, Hindustan Standard 
dated 2&h March.

SHJU K . C. PANT : At least I am not 
interrupting yon.

SHRI JYOTHtM OY BOSU : I  e * P # t  
yo*i w£Q listen to wfiat t tow & mth This

is what Mr. S. C. Jamir, a man who was 
Deputy Minister in this Government, in his 
Party, till the other day, says :

“ Mr. S. C. Jamir .....considers army 
operations in Nagaland as one of the 
factors leading to his defeat.

Ta a statement to the Press, Mr. 
Jamir sa id : ‘Army operations have 
become a nightmare for the Nagas. The 
veiy sight of the Army stirs up bitterness 
and undo whatever good things the 
Government does.

Bitterly complaining against the 
actions of the Army over which the 
State Government has no control,. -tl\e
former Deputy-Ministcr said...... ‘It is
most unfortunate that we got identified 
with the army action for which we had 
no legal authority/

Mr. Jamir demanded that army 
operations should be stopped immedia
tely and the Army should be kept only 
in the international border. The internal 
security should be maintained wit î the 
help of Nagaland Armed Police, Assam 
Rifles and other police frrce in Naga
land under the control of the State 
Government.*"
“Once the army is confined to the inter

national border,” Mr. Jamir said, “ the 
Nagas themselves will initiate the process of 
consultation and end the present political 
impass.” 1 understand that you have heard 
it. This is not from a CpM Member, but 
from a gentleman who was a Minister with 
this Government for so many years, belong
ing to ihe Congress party. He is the man who 
has uttered this. Not even seven day have 
passed. What more do we need to say ? 
You understand this.

SHRI K. C. PANT : The hon. Mem
ber said that he was not a CPM member 
but a gentleman.

SHRI JYOTIRMOY BOSU *. I am not 
quite so brilliant as you are or as your 
colleagues. Will you kindly repeat what you 
said ? I said Mr. Jamir is not a CPM 
Member; that condemnation will be no
thing to you. You ought to go for an 10 te^U 

Now, Mrs. Itohatgj said—1 shaft meat 
point by point so #iat ther$ is no misumfar'- 
standing. We do not waat tp codfe- 
and-foutt story M oi* this House m  tfef
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[Shri Jyotirmoy Bosu]
Minister has taken that courage to do that. 
I do not have that courage. She said that 
the “Congress has trampled the people for 
their own ends. They have become more 
corrupt and an instrument of torture. The 
United Front, particularly Jyoti Basu, 
when he became the Home Minister, 
came and stopped it, at least tried to 
slop it**

I now come to Rabindra Sarovar. The 
thing was published in the Official Gazette, 
and the Commission was appointed with a 
sitting judge of the Calcutta High Court 
under the orders of the Governor of West 
Bengal. About the molestation of women, 
it was a concocted story created for driving 
political benefit against the United Front 
Government of which Shri Jyoti Basu was 
the Home Minister, Mr. S. C. Ghose was 
appointed-a high court judge—as the head 
of the Commission ; the Commission was 
appointed by the Governor, an agent of the 
Centre. It says in the concluding para
graph :

“ Upon the evidence on rccord as dis
cussed above, the Commission is of the 
view that the said evidence does not 
prove that there was molestation of any 
woman in or about Rabindra Sarovar 
Stadium on the night of 6th or early 
hours of the 7th April, 1969. The Com
mission holds that there was no mole
station of vi omen in or about the 
Rabindra Sarovar Statium on the 
occasion of the function of A soke Kumar
m e r
If you like, I would like to place be

fore the House, On the Table of the House, 
the whole thing for the benefit of other 
Members who talk about Rabindra Sarovar. 
(,interruption.)

Then, I refer to Dr. Ranen Sen, I am 
sorry I have to say that they have become 
the Communist Party of Indira : they have 
ceased to be the Communist Party of India. 
He talked about the Eastern Frontier Rifles. 
Dr. Sen js a knowledgeable and mature 
person. He should have known that the 
E fR  is part of the provincial armed const
abulary. About the CRP, 1 can say that 
Shri Jyoti Basu never wanted the CRP 
to be deployed in West Bengal. He had 
demanded and succecded in putting the CRP 
ia  the barracks. Shri Jyoti Basu and 
Gthcr leaders of my party never ssked for

police guards, tt was done as the police 
wished to post them outside the premises* It 
is their function to look after this, Nolle of 
our leaders of West Bengal asked for police 
guards. Let it be no*ed on the rccord here.

Then, Dr. Ranen Sen went on to talk 
about the finding of plastic bombs in Cossi- 
pore, I can tell you this is false ; absolutely 
false; it is an unmixed untruth. I say further 
there had been instances when efforts have 
been made to plant bombs and Weapons 
within the premises where the CPM Is 
identified. But we have foiled them. That 
is why the heartburning. J give you a very 
recent happening. I have got documents to 
prove it. 1 can satisfy anybody who v.ould 
like to know more about if. It has happened 
in Burdwan district at Hat Gobindpur to 
rouse passion and to commit atrocities. They 
flashed a wrong news that a man who could 
be identified as a member of the CPM was a 
primary ttacher. In his house they scaxchcd, 
and found ballot-boxes scaled, and four 
guns. Now, it is known to everybody that 
those ballot-boxes are very old ones vhich 
he had bought from an auction from the 
Burdwan court years ago, and the &eal was 
only a dummy sea!. It had no relation to 
the elections at this time. The four guns 
that have been seized from his piemises are 
wholly and fully licensed ones. What is 
happening, we want to know from the 
Minister.

About Ukhra, 1 have with me a stamped 
certified copy which says that one Sanat 
Kumar Mukherjee of Kumardi gave a state
ment before the Sub-Judicial Magistrate, 
Durgapur, under section 164 Cr. P, C. The 
certified copy says :

“The persons named in the statement 
are known to be Naba Congress workers 
of Kumardi village,”
I have got this certified copy. The 

murder of the Bangla Congress candidate, 
Debdutta Manaal, was committed by people 
who belong to Naba Congress.

SHRI K. C. PANT: In th£ case of 
late Debdutta Mandal and late Mr. Ghosh, 
seven persons have been arrested. So, it 
will be known as to which the party they 
belong to ; 1 do not want to say anything 
more now.

SHRI JY O TIR M O Y  BOSU : Have yen



arrested these two persons against whom the 
statement has been sworn in a  court of law ? 
You have not, because that will mean that 
your own people will be exposed. We know 
all the story.

Coming back to Dr. Raoen Sen, he spoke 
about our politics of violence. When in 
Bhoglusola, Midnapore, a lot of blood flowed, 
one man said, MIs the colour of the blood 
yellow or red, because it came out of CPI 
generated violence ?” So, it is no use saying 
all this. *Mr. Vayalar Ravi, a young friend 
from Kerala, talked about Hemanta Basu’s 
murder. If you read the Economic Times 
you will know exactly who is responsible for 
it and who are the persons who have been 
arrested—one Prabal Deb, a relation of the 
editor of the Congress-run newspaper Jugantar 
a id another man who is a I orv»ard Bloc 
worker. Wc are sorry for Hemanta Basu’s 
murder. We have condemned the murder. 
Wc were the first party to call a hartal. But 
what has happened ? After the Forward 
Bloc started toeing the line of Mr. Pant’s 
leader, Mrs. Indira Gandhi, instead of 21 
Forward Bloc MLAs returned in 1969, the 
number came down to 3 ! You understand 
that stooging does not always pay. It might 
cause indigestion, as it has caused to many.

About the criticisms of my Jan Sangh 
friends, I am not surprised. They talk 
about many things. Wc know about their 
communal ism and their Varna shram to con
demn the rights of scheduled castes and tribes. 
But they have something very much in 
common with Mrs. Indira Gandhi. I call 
them people with like-mind. When they 
had to pass the Prevention of Violent Activi
ties Bill, they did not comc to the floor of 
the House because they were not sure about 
themselves. So, they took it through the 
back door to the consultative committee and 
there my Jan Sangh friends oT the Hindu 
R^j supported her in getting it passed. They 
are like-minded people. Let us not go by 
what somebody says. Let us go by what 
the action is. Of course, Mrs. Gandhi is 
very secular and very democratic. But for 
this sort of services rendered, a little barter 
had to be done and Mr. Hanwaj Gupta, the 
man arrested after Gandhi's murder on 
charges of complicity, the man who said that 
Muslims should go to Mecca and the Com
munists should go to Russia, was given 
Padma Bhwshaa a$ a reward for services
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rendered. We know the alliance ; we know 
everything about it.

Mr, Daschowdhury of the Forward 
Bloc—I call them block forward—-has turned 
his coat for the services rendered, but his 
party has not been able to return a single 
member from West Bengal to his House, 
Of course, he and another friend of his, both 
had gone to Congress.

Coming to Mr. Nepal Roy’s death, wo 
are sorry for any death that happens. But 
who has done it ? Sir, you know that** 
Unfortunately, I have to say so ...(interruptions)

SHRI P. R. DAS MUNSI (Calcutta 
South): I object to these remarks...

SHRI JYOTIRMOY BOSU ; I say that 
his own anti-social friends have murdered 
him. 1 am reading a quotation...

SHRI K. C. PANT : May I point out...
SHRI JYOTIRMOY BOSU : I am not 

yielding to Shri Pant. I am reading out the 
quotation. This is an article from the 
Hindustan Times which says...(interruptions)

THE MINISTER OF PARLIAMENT
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) : 
Sir, may I rise on a point of order ? It is 
a well-established convention in this House 
that we cannot say anything against even a 
person who is absent. Now the hon. Member 
is referring to a person who is no more. 
Can a person be de-famed in this way by 
saying that**

MR. SPEAKER : Making such remarks 
is in very bad taste. After all, that person 
is no more. Even in the case of persons 
who are absent from the House such remarks 
are not allowed. Such expressions should 
not be used.

SHRI JYOTIRMOY BOSU: Sir, at 
the beginning I expressed my sorrow for his 
death. Furthet, as I said, I am only stating 
the facts. Now may I quote from the news
papers dated 31st March, one from Statesmen 
and another from Times o f India ?

SHRI K, C. PANT : May I point out...
SHRI JYOTIRMOY BOSU : Sir, he

is interrupting me too often. I am not 
yielding. According to Statesman :

**Bxputiged as ordered by the Chair vide C ot No. 269.
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f£hw J,y«ti*aM*y Bosu)
“Acting on information the police 

alto arrested a youth in the JCumartuli 
Area in connection with the murder of 
Mr. Nepal Roy yesterday. The man was 
described as an 'antisocial* element. 
While a Calcutta police spokesman 
declined *at this stage’ to reveal his poli
tical identity he said the youth was not 
connected with CPI (M). He was wanted 
in connexion with sever?.’ cases, including 
that of murder/'
Now I am quoting ft ora the Times o f 

India ;
*«The police have arrested a young 

man in connection with the murder of 
Mr. Nepal Roy, a new Congress member 
of the State Assembly, yesterday.

The Deputy Commissioner of the 
Detective Department, Mr. D. Roy, told 
newsmen that the arrested young man 
was wanted in connection with serveral 
murder cases.

Asked if he had any connection with 
CPM, Mr. Roy replied ‘No\ He said 
the police would have to question the 
young man further to find out if he had 
any political affiliation.”

So, it is no use cooking stories against us. 
It is not going to pay.

Who are the people who went to garland 
the Naxalite leader who died ? Was it not 
Shri Sushital Roy, on whose head was a 
prize of Rs. 5,000 and who was related to 
Dr. Sushital Bose, a resident of Majo 
Hospital, who contested on a Congress 
ticket in 1967 ? Is it not a fact that from 
his house two Naxalites were arrested, one 
from Andhra and another from Orissa ? A 
High Court judge said, well, i would not go 
into it.

i f  you ask the people of West Bengal in 
whom they have confidence they will tell 
you* The Times o f India gives a dear 
analysis of the last elections when it says 
that the Congress in 1969 got 41 per cent of 
the votes ; in 1971 it was reduced to 28 per 
cent, in  1969 CPM got 20 per cent votes, 
that is* 27 lakhs. This time it is 37 per cent 
or about 45 lakhfr. If you understand what 
the figure means you can 4taw your own 
conclusion.

f am Uow talking 6f another socialist 
friend of the Government, a  member of this

House belonging to PSP. In the West Bengal 
Legislature last time they had 7 NJLAs. 
Now it has come down to three. In this 
House their number has come down from
13 to two.

SHRI A* C. GEORGE (Mukundapuram): 
Wha! about CPM In Kerala ? How many 
seats did they get in the last elections 
and how many now ?

SHRI JYOTIRMOY BOSU * I will 
come to that.

In Jadhavpur, where this hon. Member 
was teaching, he was chased out. In his 
voice we see his true colour, which tallies 
with the voicc of America. We know what 
it is.

fhete have been indiscriminate arrests 
and torture. Fven hospital employees 
rendering humanitanan servico were arrested 
and the hospital was about to be closed down 
that is, Chittaranjun Sewa Sadan.

They have created plain-Uothes police 
guerillas. The object is to have private 
murders. What happens to a countiy when 
the Government comes down to the level of 
private assassination. That is what they 
are doing toddy in West Bengal.

A very senior police officer has divulged 
that a murder squad has been created for 
the elimination and annihilation of the CPM 
people. They went to kill 2500 of them. 
May I tell you the name of the Department 
in Delhi which is handling the whole affair ? 
This is, in short, called RAW* that is, 
Research and Analytical Wing of the Home 
Ministry which is headed by a gentleman 
whose name 1 do not want to mention. He 
has been entrusted with the job.

It is the outcome of the conspiracy that 
was hatched between Shri Ajoy Muketjee 
and Shri Y. B. Chavan in October, 1967. 
That was named as Operation Hooghly. Out 
of 2500, so far they have taken a toil of 
about 250. The balance of 2250 remains. 
Let us see how you do it. If they murder 
one, we will produce ten to light you, the 
stooges of monopolists.

They have committed a rape an demo* 
cracy ; they have committed a fraud on 
democracy, it  is a new Government head* 
ed by a person who is chief of party of 
In a House of 280. I f  Mr. Ajoy M ukfce$* 
was really a man who fcelfcvetf fo m w ate.
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after losing to Jyoti Basu in Baranagore 
by a margin of 11,000 votes, he should have 
resigned. But he is a thick-skinned man. 
Out of 150 candidates who contested from 
Bengal Congress in last elections. They 
got 33 scats a r d  this time they got dnly 5 
seats. This is what it is.

We are not forgetful of 1967 elections. 
We know how you do horse-trading. We 
know how you raised funds in 1967 and 
brought MLA after M1.A by paving money 
ranging from Rs. 9000 to Rs. 1,17,000 for 
which ytwi monopolist friends provided 
money. We know how you create defec
tions and how you make a minority Govern
ment into a majority Government. The 
people W i l l  judge. But T  tell yon that you 
ate only trying to dig your own grave In a 
very swift manner.

SHRI K. C. PANT : So long as he 
does not convert our mayority into a mino
rity by other means, it is all right. 
(Interruption)

MR. SPEAKER : Mr, Jyotirmoy Basu,
you use a very harsh language.

SHRT JYOTIRMOY BOSU : Do I ?

MR. SPEAKER : You should try to 
soften yourself.

SHRI P. R. DAS MUNSI : Sir* he 
must withdraw that**

SHRI JYOTIRMOY BOSU ; I never 
said that.

MR* SPEAKER : That will be ex
punged.

SHRI JYOTIRMOY BOSU : I never
Said it.

MR. SPEAKER : If they are there, 
they will be expunged from the proceedings.

Now, I first put an amendment moved 
by Dr. Ranen Sen to the Resolution to the 
vote of the House.

Amendment was pm  9*d negatived 

MR. SPEAKER ; The question is : 
“ This House, keeping in view the

fact that in West Bengal the C.R.P. and 
and other Central Forces have been 
unlawfully acting beyond their jurisdic
tion causing serious resentment amongst 
the people there, demands immediate 
withdrawal of such Forces from West 
Bengal/*

The motion was negatived.

MR. SPEAKER : Before I call Mr. 
Muarasoli Maran to move his, Resolution, 
we will resume discussion on the Motion 
under item 22 by Shri Inder J. Malhotra.

SHRI SEZHIYAN : Sir, let Mr. 
Maran just move it and further discussion 
be carried over to the next session. Then, 
you may proceed with other discussion.

MR. SPEAKER : All right.

19.35 hrs.

RESOLUTION RE: FEDERAL 
DEBT COMMISSION

SHRI .MURASOLl MARAN (Madras 
South) : I beg to move :

“This House views with concern the 
financial difficulties of various States 
arising from the present system of devo
lution of Central Taxes, Loans, Grants 
and Plan assistance with special reference 
to the problems of Tamil Nadu whose 
legitimate claims have been ignored and 
in particular resolves that a Federal 
Debt Commission be set up to review 
the indebtedness of States and suggest 
ways and means of lightening the burden 
of debt.”

May I continue the next day, Sir ?

MR. SPEAKER : Yes.
Item No. 22—as I said that we would 

resume it a little later...

SHRI KALYANASUNDARAM (Tiru- 
chirapalli): When will you take up the
discussion under Rule 193, SiV ?

MR. SPEAKER: You stjU want to 
have it ?

♦•pjtpattied at ordered by tto  0»gr,


